205 Re. Reports in
Newspapers .

section (3) of section 67 of the Moqo-
polies and Restrictive Trade Prac-
tices Act, 1969, a copy each (in Eng-
lish and Hindi) of the following Noti-
fications of the Minisiry of Law,
Justice and Company Affairs (Depart-
ment of Company Affairs):—

(I) G.S.R. No. 221, dated the 19th
March, 1983, publishing the Mono-
polies and Restrictive Trade Prac-
tices Commission (Recruitment
and Conditions of Service of Regis-
trar, Joint Registrar, Deputy Regis-
trar and Assistant Registrar of Res-
trictive Trade Agreements) Amend-
ment Rules, 1983.

(II) G.S.R. No. 225, dateq the
19th March, 1983, publishing the
Monopolies and Restrictive Trade
Practices Commission (Recruitment
of Members of Staff) Amendments
Rules, 1983.

[Placeq in Library. See No. LT-
6271/83 for (I) and (ID].

1. Reports of the Registrar of News-
papers for Indin entitled (Press
in India—1981—Part I and “Press
in India—1981—Part I1.”

Ii. Report and Accounts (1981-82) of
the Childrer’s Film Society, India
Bombay and related papers.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLI-
KARJUN): Sir, I beg to lay on the
Table a copy each (in English and
Hindi) of the following papers:

(i) (a) Twenty-fifth Annal Re-
port of the Registrar of Newspapers
for India entitled ‘Press in India—
1981—Part 1.

(b) Twenty-fifth Annual Report
of the Registrar of Newspapers for
India entitled “Press in India—
1981—Part II.” [Placed in Lilrary.
See No. LT-6543/83 for (a) and
{b)1.

(ii) (a) Annual Report and Ac-
eounts of the Children’s Film
Society, India, Bombay, for the year
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\ 19;1-82, together with the Auditors’
A eport on the Accounts,

(b) Re\'ziew by Government on
the working of the Society.

(¢) Memorandum on the Annual
Repf)rt of the Children’s Film
Society, India, for the year 1981-82.

(d) Statgment giving reasons for
the dela}y in laying the paper men-
tioned at (a) above,

[Placed in Library. See No. LT-
6544/83 for (a) to (d)].

LEAVE OF ABSENCE TO SHRI
HARKISHAN SINGH SURJEET

MR. DEPUTY CHAIRMAN: I have
to inform Members that I have
received the following communication
dated the 22nd April, 1983, from Shri
Harkishan Singh Surjeet:

“I am leaving on a study tour of
the Peoples Republic of China and
Democratic Republic of Korea for
three weaks. Therefore, I would
not be able to altend the presert
session. Kindly exempi me from
the attendance.”

Is it the pleasure of the House that
permission be granted to Shri Har-
kishan Singh Surjeet for remaining
absent from all the meelings of the
House during the current Sessiou?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN: Per-
mission to remain absent js granted.

REFERENCE TO THE REPORTS IN
NEWSPAPERS ABOUT ASSAM
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